
IN THE CENTRAL .ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

Dated of order: 04.08.2003 

OA No.12/2000 

Ashok Kumar Meena s/o Shri Bal Krishna Meena aged about 40 

years, r/o 107, Shiv Ganesh Nagar, Model Town, Malviya 

Nagar, Jajpur, presently working as Chief Inspector of 

Works (SSE), Jaipur. 

l. 

2. 

.• Applicant 

Versus 

Union of India through its General Manager, 

Western Railway, Churchgate, Murr.bai. 

The Divisional Railway Manager (DRM), DRM Office, 

Jaipur Divisjcn, Jaipur. 

•• Respondents 

Mr. Sunil .sarnadaria - counsel for the applicant 

· Ncne present for the respondents. 

CORAM: 

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL) 

HON'BLE MR. A.K.BHANDARI, MEMBER (ADMINISTRATIVE) 

0 R D E R 

Per Hcn'ble Mr. M.L.Chauhan 

The applicant has f i 1 ea the present appl i cat j en 

for the following reliefs:-

"i) quash and set aside the jntegrated seiority list 

·whi"ch has been made taking base grade as 2000-

3200. 

ii) quash and set asjde the selection process for the 

post of AEN in pursuance of Ann.2. 

i ii ) direct the respondents to prepare fresh 

integrated seniority list takjng grde of 2370-

3500 = 74 50-11500 ( revj sea) as base grade and 

further conduct the selection to post of AEN on 
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the basis of fresh integrated seniority list. 

iv)· any other relief which the court aeero fit and 

proper in c_i rcuro.stances of ·the ·case." 

2. The appli.c:ant is Civil Engineer and he roade entry 

in Railway Service as Inspector of works ( IOW) Gra·ae-III. 

Further proroo.t i ona 1 avenue ·from this pos-t in ascending 

order is IOW Grade-II, IOW Grade-I aria Chie-f IOW. All 

these posts belong· to Group I c I category. The post of row 

Grade-I is in the pay scale of Fs. 2000-3200 equal to Rs. 

6500-10500 ( revi sea) whereas the· post of Chie:f row is in 

the pay scale c;:if Fs. 2375-3500 equal to Re. 7450-11500 

(revised). The next p~orootional post for Group 'C' 

employee work~ng in Engineering wing · fe that of Assistant 

Engineer (A.En.) which is Group 'B' po~t. For prorootion to 

the. post of A.En. off ic"ials .Q'f di ff er.e.nt strearr.s of 

Engineer Department naroely Perroanent Way Insp~ctor,. Bridge 

Inspectors, Drawing Staff, Shop 

Engineering Workshope-, Track Machine Staff etc. who are 

working in the grade of Rs·~ 2000-3200/6_500-l 0500 as per 

their position in the "integrated .seniority list ~f· the 

aforesaid strearos, which is prepare~ on the basi~ of their 

respective.total length of se~vic~ in the said grade, are 

also eligbile. 

2.1 It ~ay also be relevant to mention here that all 

the feeder categories as roen~ ioned above do not carry 

.higher scale of Rs. 2375-3500/7450-11500, as such the 

grade of Rs. 2000-3200/6500-10500 and above were roade 

basis for the purpose . cf preparing the integrated 

seniority. list 16r d~termining eligibility for the post of· 

A. En. Furhther, on the reco1rwendat ions cf the 5th Pay 

Coro1rission, new scale of Rs. 7450-11500 was also 
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intrcaucea to the ptaff working in Drawing, Design ·and 

Estimator cadre vide Railway Board letter dated 28.9.98. 

Consequently, 19 posts in the aforesaid scale w~re 

sanctioned for various divisions under the Western Railway 

and 18 persons working. in the g:rade _of Re. 6500-11500 were 

prowoted in the said grade of Rs. 7450-11500 vide letter 

dated 15.3.2000 (Ann.RS). Even the cadre . of Drawing, 

Design and Estiroating staff whic~ was not having the grade 

of Rs •. 7450-11500 came to be allotte~ this grade for the 

first tiIPe on 28.9.98. The grievance of the applicant in 

this OA is that for the purpose of preparing the 

i nteg-ratea seniority 1 i st for de~lari ng the el igi bi l i ty 

for selection to the post o! A.En. after recommenaations 

of the 5th Pay Corr.mission, sho.ul d be the grade of Rs. 

74,50-11500 as by that tirc::Q all the categories were jn that 

grad~ and action of the respondents in· pteparing the 

i~tegrated seni6rity liet on the basis of the grade of Rs. 

6500-10500 is per-se illegal. The appl .. i cant has further 

stated that in the integra~ed sehiority list, name of one 

Shri B.R.Meena find mention and the applicant being senior 

to him couJ,.d not have been ignored while preparing the 

integrated seniority list. 

3. .The respondents have filed reply. In the reply it 

has peen stated that for the pµrpose of preparing the 

integrated seniority Jist, th~ 6fficials working in 

variou~ strea.ros of Engineering department who are in the 

base grade of Rs. 2000~3200/6500-10500 have to be included 

in the seniority l_ist as per provisions in para 203.5 of 

the !REM and the instructions issued by the Railway Board 

vide l~tter datea 22.12.88 ~s clarified vtde letter dated 

31.8.89. It is further stat~d that in the integrated 

v 
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seniority list dated 9/10.9.99 naroe of suet) officials who 

were working in the grade of Rs. 6500.:....10500 in varieu::: 

strearos . of Engineer depart~ent on non-f0rtituous basis 

uptil 26.11.93 only have beeri included. The applicant was 

pr:owoted as row Grade-I in the p,ay. scale .of Rs. 6500-10500 

en 30.5.95 and was, theref~re, not entitled for inclusion 

h:is naroe in -the said integrated seniority list. It is 

further stated that the appl i ca_nt was granted the h~gher. 

pay scale of Rs. 7450-~1500 n6t on his own turn but being 

a roerober of the reserved category. It is further su~e~ 
that the naroe of Shri B.R.Meena at Sl.No. 337 was 

incorrectly mentioned in the integrated seniority list. In 

fact it wa·s Shri D.R.Meena whose naroe Ehould have been 

find mention at Sl.Ne.337 and he is senior to the 

applicant. As s~ch, t~e :integrated seniority list for the 

purpose of dec~aring eligibility list for selection to the 

p_o~t 'of A.En. was rightly issued. 

4. The applicant. has not filed any r:ej cinder. 

5. Heard the learned counsel fer the Clppl icant and 

gone through the rraterial placed on record. 

5.1. The queet:ion that requires our consideration is· 

whether the integrated seniority list for the purpose of. 

deterroining the, eligibility for select ion to the post of 

-~.En. was to ~e prepared on tbe basis of the grade of Rs. 

2375-3500/7450-11500 .as contended by the applicant or on 

the basis of grade of Rs. 2000-3200/6500-10500. In order 

to answer th:i s .Question, let us notice the relevant rules 

and . Railway Board :instruct. j ons having bear.i ng on the 

d.eterwination of seniority for the purpose of deterroining 

the eligibility for the post of A.En. Para 2·03.5 cf the 
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IREM is reproduced below for ready reference:-

" Since errpl oyeee froro di ffere.nt st reams wi 11 be 

eligible to appear for the selection,. their 

integrated ieniority for purpose of. the selection 

ehould be deterrniru?d on the basis of total length 

·ot non-fortuitous service rendered in. the grade 

of Rs. 2000-3200 (BP) and abov~. In other words, 

the.date.-of appointwent to the grade of Rs. 2000-

3200 (RP) on non-fortuitous basis will be the 

criterian." 

5.2 To th~ siwilar effect is the" Railway Board 

instructions dated 22.12.88 and 31.8.89 (Ann.Rl and R2). 

Even otherwise ~lso, as can be seen from pcira S(I) of the 

application, the case of the applicant is that previously 

CDR/CDM candidates were not having the grade of Rs. 7450-

11500 and rest of categor~es had that grade, so the 

integrated seniority list was to be prepared on the b~sis 

cf the gra.de of Rs. 6500-10500. After 5th Pay Ccmroission 

and allotment of grade of Rs. 7450-11500 tc CDR/CDM, 

./Le>... 
prepation of integrated seniority list on the basis of the 

.!ii 

grade Rs. 6500-10500 is· per-se illegal. The respondents 

were under obligation to prepare integrated seniority list 

taking the basic grade of Rs. 7450-11500 and· not preparing 

the integrated seniority list on the basis of the grade of 

Rs. 7450-11500 hcis r.esul tea in great prejµdice tc the. 

appli~ant. Thus, the applicant has not disputed that 

previously the integrated seniority ]jet was ·used tc be 

prepared froro the persons constituting feeder cadre to the 

post of A.En. keeping in view the basic grade of Rs. 6500-

10506. After al 1 otment of the grad€' of Re. 7450-11500 to 

CDR/CDM pursuant to the. recorrmendat ions of the 5th Pay 

Cororrd ssi on·, seniority should have been prepared taking 

~ 
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into account the graae of Rs. 7450-11500. 

5.3 According to the respondents, integratea 

senioririty list for the purpose . of · determining 

eligibility list for selection to the post of A.En. was 

prepare~ keeping in view the position o1 a persQn holaing 

the grade cf Rs. 6500-10500 as on 26.11.1993 ana the scale 

of Rs. 7450-11500 was allottea to CDR/CDM pursuant tc the 

recommendations of the' 5th Pay Cororoissicn for the first 

tiwe vide letter dated 28.9.98 and consequently 18 posts 

in the said cad.re we?te created in different di v:i sions · ana 

fillea up on 15.3.2000. Thus, ·when the said integrated· 

seniority list was iesued on 9/10.9.99 there was no such 

graae of Rs. 7450-11500 available to the category of 

Drawing, Design and Esti.mating cadre. In view of what has 

been stated above, the contention·of the learned counsel 

for the applicant that the ·integratea s~niority liet for 

the purpose of determining the eligibility for selection 

to the post of .A.En. should be prepared on the basis of 

the grade of Rs. 7450-11500 cannot be accepted. 

5.4 That apart, the applicant is also not entitled to 

any rel :i ef · yet for another reason. The :integrated 

seniority list for th€ purpose of determining eligibility 

fer ·selection to the post of A.En. was prepared~ kt;ep:ing in 

view the p~sit:ion of ·the employees whc were holding the 

grade of Rs. 6500-10500 as on 26.11.93. Adwittedly, the 

applicant was not holding the said grade at the relevant 

time. As such no infirmity can be found in case his name 

is.not included in the integrated seniority list issued on 

9/10 .• 9.99. The applicant was prorrotea to the post of IOW 

Grade-I in the scale of Rs. 6500-10500 only on 30.5.95. He 

was ·Subsequently prorrot.ed as Chief TOW in th.e grade of Rs. 

7450-11500 not on h.is own merit but by vjrtue of being 
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reservea category canai aate. Thus, whether the seniority 

shoula be preparea on the basis of grade· of Rs. 7450-11500 

or on the basis of the graae Rs. 6500-10500 is ~JlllT'aterial 

as t.he applicant was not holaing either of the posts as on 

26.11.93 which formed the basis for issuing the irrpugnea 

seniority list aatea 9/10.9.99. The applicant l SI 

therefore; not entitlea to any relief on this score also. 

6. For the reasons stated cibove, the app.l i cant is 

not entitlea for any reliei. The OA is, therefore, 

aiswissea with no oraer as to costs. 

(M.L~~-
Member (Adwinistrative) MelT'ber (Judicial) 


